67 Written dnswers

Transfer of Cantonment
Civilian Purposes

Land for

2605, SHRI TRILOKI NATH
: CHATURVEDI:

SHRI RAM RATAN RAM:

SHRI VISHNU KANT
SHASTRI:

SHRI SUNDER SINGH
BHANDARI:

Will the Minister of DEFENCE be
pleased to sfate:

(a) the area of cantonment lands
in the country lying unutilised as on
May, 31, 1992;

(b) whether there is or was any
proposal to utilise the lands under
the cantonment Boards for civilian
purposes;

(¢)-whether any proposal has been
mooted to transfer the land under
Cantonment Board, Pune or any other
Cantonment Board for civilian pur-
poses;

(d) whether the army or any other
defence wing had opposed the trans.
fer of the Cantonment land; and

(e) if so, the details thereof??

THE MINISTER OF DEFENCE
(SHRI SHARAD PAWAR): (a)
to (e) No assessmet of Defence lands
laying “unutilised in Cantonments, as
on 31-5-1992, hias been undertaken.
Lands in Cantonments are earmarked
for the present and future needs of
the Armed Forces. Lands apparently
lying vacant are not necessarily sur-
plus to Defence requirements as they
may have been kept vacdant for vari-
vus military reasons, such as secu-
rity, safety requirements, training
purposes, ete. or for future use be-
cause of paucity of funds to under-
take planned constructions.

No propsal has been initiated to
declare lands in Pune or any other
Cantonment as surplus to Defence
requirements, . The  present policy
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permits allotmet of lands in Civil
Areas of Cantonments, not. required
by the Armed Forces and Canton-
ment Boards for municipal purposes,
to Group Housing Socielies of Can-
tonment Board employees belonging
to the weaker sections/cooperatives of
serving and retired Defence person-
nel. The land policy also permits
grant of leases of lands to publie in-
stitutions, such- as Post Offices, Banks
Schools and public utility concemns,
including recognised and well-known
educational and charitable institu-
tions run by registered societies or
public trusts, on the merits of each
case, by the Government., where such
lands can be spared. '
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